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Hyderabad Bench,
Hyderabad.

«s+sAespondentas.

Counsel for the Applicant : Mr.K.Sudhakar Reddy

Counsel for the Respnndenﬁs : Nr.N.R.Davraj,Sr.CGSC.:

CORAM:

THE HON*BLE SHRI A.V.HARIDABAN : MEMBER (3)

MEMBER (A)

THE HON'BLE SHRTR.RANGARAJAN
‘ | &

L&

contd...

-



..3..

1.-The Registrar,
Central Aliministrative Tribunal,
dydeerad Bench,
Hyderaba d..

& 'A

,2.;0ne+tupy to Mr. K.Sudhakar Reddy, Advocate, CAT,Hyderabad,
3 Una cnpy £0 Mr.N.R. DeuraJ Sr.CGSC, GRT ,Hyderabad,

o,

4fﬁangjqqpy to Library,CAT,Hyderabad.

5. Dns~9pare COpY.

-f.‘;,w_ . R BT

3

'.'! Mo




‘.

@

0,4,No,811/93 ' Date of Orderz 20,3.95

X As per Hon'ble Shri A,V.,Haridasan, Member (Judl,} X

'In this application filed under Section 19 of
thetAdministrative Tribunals Act tne applicant who is working

as Junior Library Attencank praying ¥or the following relief :-

- - .

" To direct the respondent herein to promote
the applicant herein to the post of "Senior Library Attendant"
with effect from October 1992 with all consequential benefits

such as senjority, Arrears of salary ete",

2. ‘Despite the fact that the Oa has been iisted

on SO many occasions far reply and for anearing the respondents
nave not cared to file a reply, Howevxr, today when the
matter came up again Shri N.h.levraj, learned standing coﬁnsel
for the respondent under instructions from the respondent
states that the post of 'Senior Librsry Attendané'has not yet

been filled and that as and when the vacancy is likely tobe

;

filled the case of the applicant will be considered in accordance

with the recruitment rules and nis eligibility,

3. In view of the above submission by the learned
standing counsel for the respondents, the counsel for the
applicant also states that the application may be c¢ispoSed of

with asprooriate directions,

4, - In the light of what is stated cbove the appli~
cation is diSposed of with a direction. tnat the post of
Seniér Iibrafy Attendant in the Hyderabad Béncg of C.A.T.
shall not be filled without considering the applicant also
in accordancé with the rules, No order
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(R ,RANGARAJAN )
Member (Admn, )

Dated : 20th March, 1995
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. Admitted and Interim giractions
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Dfsposed of with directions ~—
Diswissed.
Dismidsed as withdrawn
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Rejected/Ocdared.
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